
                                    

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 755/2021 
GR Case No-1213/2021 

U/S-379 of IPC  
 

ORDER 

08.06.2021  

Ld. Advocate of the petitioners filed hazira. 

In compliance with the Order dated-04.06.2021 today the 

original registered owners, namely, (i) Smt. Simple Tiwari 

of vehicle bearing Regd. No. UP-78/CT-5746 and (ii) Sri 

Suraj Kumar Gupta of vehicle bearing Regd. No-UP-78/CN-

3277 were present during the time of virtual hearing.  

Heard both the sides at a length. The I/O in compliance 

with Order dated-04.06.2021 submitted a report stating 

that he has consulted with the registered owners of the 

seized truck bearing Registration Nos- UP-78/CT-5746 and 

UP-78/CN-3277, namely, Sri Suraj Kumar Gupta, S/O:- Sri 

Lalman Gupta of Shastri Nagar, Dist-Kanpur, Uttar Pradesh 

and Mrs. Simple Tiwari, W/O:- Abhat Tiwari of Ashok 

Nagar, Dist:- Sonitpur respectively over phone and after 

consulting with them it is learnt that the owner of the 

seized truck bearing Regd. No-UP-78/CN-3277 has given 

power of attorney to its driver namely, Sri Ram Chandra 

Yadav, son of M.B. Yadav, village Karamdaspur under 

Jaisingpur PS, Sutanpur, Uttar Pradesh and the owner of 

the seized truck bearing Regd. No-UP-78/CT-5746 has 

been given power of attorney to its driver namely, Udal 

Kumar son of Sri Ram Lal of village Harisinghdev 

Kapurwa,PS:- Kanpur under Kanpur district, Uttar Pradesh. 

Further, he had also verified the identities of the drivers of 

both the seized trucks and collected the driving licenses of 

the driver and from the driving license it comes to learnt 

that the identity of the driver of the truck bearing Regd, 

No- UP-78/CN-3277 is Ram Chandra Yadav, son of M.B.  
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Yadav, village Karamdaspur under Jaisingpur PS, Sutanpur, 

Uttar Pradesh and the identity of the driver of the vehicle 

bearing Regd. No-UP-78/CT-5746 is Udal Kumar, son of Sri 

Ram Lal of village Harisinghdev Kapurwa, PS:-Kanpur 

under Kanpur district, Uttar Pradesh.     

The Ld. Advocate of the petitioners submitted the original 

Power of Attornies executed by the registered owners of 

vehicle bearing Regd. No-UP-78/CT-5746 named Smt. 

Simple Tiwari infavour of Udal Kumar, son of Sri Ram Lal 

of village Harisinghdev Kapurwa, PS:-Kanpur under Kanpur 

district, Uttar Pradesh and Sri Suraj Kumar Gupta 

registered owner of vehicle bearing Regd. No- UP-78/CN-

3277 in favour of Ram Chandra Yadav, son of M.B. Yadav, 

village Karamdaspur under Jaisingpur PS, Sutanpur, Uttar 

Pradesh. Both the attorney holders, namely, Udal Kumar 

and Ram Chandra Yadav are been duly authorized by the 

registered owners namely, Smt. Simple Tiwari and Sri 

Suraj Kumar Gupta as disclosed after having the virtual 

hearing. The original power of attornies identified by the 

Investigating Officer named SI Cheni Ram Deka of Borghat 

Police Outpost under Tezpur PS by way of submitting a 

detail form of report.   

On meticulous perusal of the entire case record it disclosed 

that the vehicles bearing Regd. No- UP-78/CN-3277 and 

UP-78/CT-5746 were been duly seized by the I/O vide MR 

No-87/21 from Udal Kumar and Ram Chandra Yadav. 

Hence, it is seen that the alleged seized vehicles were 

been seized from the possession of the petitioners, 

namely, Udal Kumar and Ram Chandra Yadav who have 

submitted prayer of zimma of the aforesaid seized vehicles 

on behalf of the original registered owners, namely, Smt. 

Simple Tiwari and Sri Suraj Kumar Gupta and the report of 

the I/O as well as the power of attornies submitted in  
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original categorically disclosed that both the petitioners 

were the actual possessor of the seized vehicles at the 

time of its seizure by the Investigating Officer and now 

they were been duly athorized by the original owners to 

take the zimma of those vehicles from the court. 

Therefore, in the light of aforesaid discussion, considering 

the entire aspects, this court finds sufficient reasonable 

ground upon which prayer of both the petitioners namely, 

Udal Kumar and Ram Chandra Yadav may be allowed. 

Since both the petitioners were been the actual possession 

of the seized vehicles at the time of seizure and they are 

been duly appointed by the original owners to take zimma 

of the seized vehicles, the prayers of the petitioners is 

allowed. Accordingly, the prayer of zimma of aforesaid 

seized vehicles bearing Regd. No- UP-78/CN-3277 and UP-

78/CT-5746 filed by the petitioners, namely, namely, Sri 

Ram Chandra Yadav and Sri Udal Kumar  is allowed and 

the I/O sets at liberty to hand over the aforesaid seized 

vehicles in favour of petitioners, namely, namely, Sri Ram 

Chandra Yadav and Sri Udal Kumar after proper 

verification of their identities and also after proper 

verification of the valid vehicular documents of the said 

seized vehicles.    

The I/O shall obtain a PR bond of Rs. 40,00,000/- (Rupees 

Fourty Lakhs) each from the petitioners on condition that 

the petitioners shall produce the aforesaid seized vehicles 

whenever they are asked by the I/O or by the Court.   

The petitioners shall further co-operate with the I/O till the 

I/O concludes the investigation and also the petitioner 

shall not sale the same until disposal of the case.  

The I/O further forwarded the compliance report before 

this court on or before 11.06.2021. 
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Accordingly, the interim zimma prayer filed by the 

petitioners namely, namely, Sri Ram Chandra Yadav and 

Sri Udal Kumar stands disposed of.  

Let the original power of attornies along with identities of 

the petitioners be retained with the case record.    

 
        

      Sri N. J. Haque 
Chief Judicial Magistrate 

                Sonitpur, Tezpur 


